PRE-OFFER ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18(7) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION
OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED, (“SEBI (SAST) REGULATIONS”) FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

ACE SOFTWARE EXPORTS LIMITED

Registered Office: 801, Everest Commercial Complex, Opp. Shastri Maidan, Rajkot, Gujarat, India, 360001.
CIN: L72200GJ1994PLC022781 | Tel. No: 0281-2226097 | Email: investorinfo@acesoftex.com | Website: www.acesoftex.com

OPEN OFFER FOR ACQUISITION OF UP TO 16,02,560 (SIXTEEN LAKHS TWO THOUSAND FIVE HUNDRED SIXTY) FULLY PAID-UP EQUITY SHARES OF FACE
VALUE OF % 10/- EACH (“EQUITY SHARES”) OF ACE SOFTWARE EXPORTS LIMITED (THE “TARGET COMPANY”) FROM THE PUBLIC SHAREHOLDERS OF THE
TARGET COMPANY, BY AMIT MANSUKHLAL MEHTA (“ACQUIRER”) ALONG WITH VAISHALI AMIT MEHTA (“PAC”) PURSUANT TO AND IN COMPLIANCE WITH THE
REGULATION 3(2) AND 4 OF THE SEBI (SAST) REGULATIONS (“OFFER” OR “OPEN OFFER”).

This pre-offer advertisement (“Pre-Offer Advertisement”) is being issued by Vivro Financial Services Private Limited, the Manager to the Offer (“Manager to the Offer”

or “Manager”), for and on behalf of the Acquirer and the PAC, in compliance with Regulation 18(7) and other applicable provisions of the SEBI (SAST) Regulations.

This Pre-Offer Advertisement should be read in continuation of and in conjunction with (a) the Public Announcement dated January 6, 2024 (“PA”); (b) the Detailed

Public Statement that was published in Financial Express (English), Jansatta (Hindi), Rajkot Mirror (Guijrati) and Navshakti (Marathi) (“Newspapers”) on January 12,

2024 (“DPS”); (c) the Draft Letter of Offer dated January 19, 2024 (“DLOF”); and (d) the Letter of Offer dated March 27, 2024 along with the Form of Acceptance-cum-

Acknowledgement (“LOF”) (the PA, DPS, DLOF and LOF are herein collectively referred to as ‘Offer Documents’).

This Pre-Offer Advertisement is being published in all Newspapers in which the DPS was published.

For the purpose of this Pre-Offer Advertisement:

(a) “Identified Date” means March 26, 2024, being the date falling on the 10" (Tenth) Working Day prior to the commencement of the Tendering Period; and
(b) “Tendering Period” means the 10 (Ten) Working Days period from April 12, 2024, to April 26, 2024, (both days inclusive) within which the Public Shareholders
may tender their Equity Shares in acceptance of the Offer.

Capitalized terms used but not defined in this Pre-Offer Advertisement shall have the meanings assigned to such terms in the LOF.

The Public Shareholders of the Target Company are requested to note the following information related to the Offer:

1. Offer Price: The Open Offer Price is made at ¥ 35 (Rupees Thirty-Five Only) per Equity Share, payable in cash and there has been no revision in the Offer Price. For
further details relating to the Offer Price, please refer to paragraph 6.1 (Justification of Offer Price) on page 22 of the LOF.

2.  Recommendations of the Committee of Independent Directors (“IDC”): The IDC Recommendation was approved on April 04, 2024, and published in the
Newspapers on April 05, 2024. The IDC is of the opinion that the Offer Price to the Public Shareholders of the Target Company is fair and reasonable in terms of the
SEBI (SAST) Regulations. However, the Public Shareholders of the Target Company should evaluate the Open Offer and market performance of the Target Company’s
Equity Shares and make their own informed decisions with respect to the Open Offer.

3. Other details of the Offer

3.1, The Open Offer is being made under Regulation 3(2) and 4 of the SEBI (SAST) Regulations to the Public Shareholders of the Target Company.

3.2. This Offer is not a competing offer in terms of Regulation 20 of the SEBI (SAST) Regulations. The Offer is not conditional upon any minimum level of acceptance in
terms of Regulation 19(1) of SEBI (SAST) Regulations.

3.3. The dispatch of the LOF to the Public Shareholders as on the Identified Date i.e., March 26, 2024, in accordance with Regulation 18(2) of the SEBI (SAST)
Regulations has been completed through email on April 02, 2024 and through speed post on April 03, 2024. It is clarified that all the Public Shareholders whose
names do not appear in the register of members of the Target Company as on the Identified Date (even if they acquire Equity Shares or if they become shareholders
of the Target Company after the Identified Date) or those who have not received the LOF are eligible to participate in the Offer (except the Acquirer, PAC and Promoters
and Promoter Group of the Target Company).

3.4. A Public Shareholder may participate in the Offer by approaching their Selling Broker and tender the Equity Shares in the Offer as per the procedure mentioned
in the LOF.

3.5. Public Shareholders of the Target Company may download the LOF from the website of SEBI (www.sebi.gov.in), BSE (www.bseindia.com), Manager to the
Offer (https://www.vivro.net/) or obtain a copy of the same from Accurate Securities & Registry Private Limited (“Registrar to the Offer”) on providing suitable
documentary evidence of holding of the Equity Shares of the Target Company.

3.6. In case of non-receipt/non-availability of LOF / the Form of Acceptance-cum-Acknowledgement, Public Shareholder may participate in the Offer by providing their
application in plain paper in writing signed by all shareholder(s), stating their name, address, and number of Equity Shares held, client ID number, DP name, DP ID
number, Folio number, Distinctive number, number of Equity Shares being tendered and accompanied with other relevant documents as mentioned in the LOF. Such
Public Shareholders have to ensure that their order is entered in the electronic platform to be made available by BSE before the closure of the Tendering Period.

4. The procedure for tendering the Equity Shares in the Offer is as below:

4.1. In case of Equity Shares held in physical form: Public Shareholders holding Equity Shares in physical form may participate in the Offer by approaching their
respective Selling Broker along with complete set of relevant documents as set out in paragraph 8.11 on page 30 of the LOF.

4.2. Incase of Equity Shares held in dematerialised form: Public Shareholders holding Equity Shares in dematerialised form may participate in the Offer by approaching
their respective Selling Broker and providing the details of Equity Shares they intend to tender in the Offer in the manner as set out in paragraph 8.10 on page 29
of the LOF.

5. Inaccordance with Regulation 16(1) of the SEBI (SAST) Regulations, the DLOF was submitted to SEBI on January 19, 2024. SEBI vide its letter bearing reference
number no. SEBI/HO/CFD/CFD-RAC-DCR1/P/OW/2024/11545/1 dated March 21, 2024, issued its observations on the DLOF in terms of Regulation 16(4) of SEBI
(SAST) Regulations (“SEBI Observation Letter”). The comments specified in the SEBI Observation Letter have been incorporated in the LOF.

6.  Material changes: The comments specified in the SEBI Observation Letter and certain changes (occurring after the date of the PA and/or DPS) which may be
material have been incorporated in the LOF and are more particularly disclosed below:

6.1. As on the date, there are no directions subsisting or proceedings pending against the Target Company, its promoters/ directors/ Acquirer and PAC and Manager to the
Offer, under SEBI Act, 1992 and regulations made there under or by any other Regulator. The same has been incorporated at clause 3.2.17 on page no. 14, clause
4.1.14 on page no. 16, clause 4.2.14 on page no. 17, clause 5.17 on page no. 19 of the Letter of Offer.

6.2. There are no penalties levied by SEBI / RBI/ Stock Exchanges against the Target Company, its promoters/ directors/ Acquirer and PAC and Manager to the Offer.
The same has been incorporated at clause 3.2.17 on page no. 14, clause 4.1.14 on page no. 16, clause 4.2.14 on page no. 17, clause 5.17 on page no. 19 of the
Letter of Offer.

6.3. As on date, there are no instances of non-compliance or delayed compliance by Acquirer, PAC and Promoters of the Target Company under Regulation 29, 30 and
31 of the SEBI (SAST) Regulations. The same has been incorporated at clause 4.1.15 on page no. 16, clause 4.2.15 on page no. 17 and clause 5.18 on page no.
19 of the Letter of Offer.

6.4. Clause. 3.2.12 of the Draft Letter of Offer is modified as follows:

“As per Regulation 38A of the SEBI (LODR) Regulations read with Rules 19(2) and 19A of the Securities Contracts (Regulation) Rules, 1957, as amended (“SCRR”),
the Target Company is required to maintain at least 25.00% public shareholding as determined in accordance with SCRR, on a continuous basis for listing. However,
pursuant to completion of this Open Offer and the Underlying Transaction contemplated in the SSA, the public shareholding in the Target Company may fall below
the minimum public shareholding (“MPS”) requirement as per Rule 19A of SCRR read with SEBI (LODR) Regulations. In such an event, Acquirer or PAC will sell
such number of Equity Shares to comply with the above requirements within 12 months from the date of MPS falling below threshold limits.”

6.5. Clause 5.19 of the Letter of Offer is updated with December 31, 2023 financials of the Target Company.

6.6. Clause 5.3 of the Letter of Offer is updated as follows:

“The Target Company is engaged in the business of Document Management, Digital Publishing, Data Conversion and Technological solutions employing efficient
process engineering and cost-effective, adaptable conversion systems. It serves as a full-service digital content provider offering services like pre-press,
e-publishing, eBooks, and document conversion and workflow solutions to publishing companies. The company has been meeting outsourcing requirements for
publishers and various organizations since its establishment.”

6.7. Note no. 4 of clause 5.20 of the Letter of Offer is updated as follows:

“Simultaneously with the preferential issue of Equity Shares to the Acquirer and PAC, the Board of Directors of the Target Company, at its meeting held on January
06, 2024 also proposed to issue 3,12,330 Equity Shares to Rahul Jayantibhai Kalaria and 50,000 Equity Shares to Kalaria Rahul Jayantilal — HUF by way of
preferential allotment, who are part of the Promoter and Promoter Group and 70,000 Equity Shares to Palavoor Muthiah Anavaratham and 40,310 Equity Shares to
Sanghavi Nischal Arvindbhai who will be a part of Public Shareholders and are not related to the Acquirer / PAC/ Promoter/ Promoter Group.”

7.  Details regarding the status of the Statutory and other approvals: As on the date of the LOF, to the best of the knowledge and belief of the Acquirer and PAC,
there are no statutory or other approvals required to acquire the Equity Shares by the Acquirer validly tendered pursuant to this Open Offer. However, in case of any
statutory approvals are required or become applicable prior to completion of the Offer, the Offer would be subject to the receipt of such statutory approvals.

8.  Schedule of Activities:

ACTIVITIES ORIGINAL DAY AND DATE REVISED DAY AND DATE
Issue of Public Announcement Saturday, January 06, 2024 Saturday, January 06, 2024
Publication of DPS in newspapers Friday, January 12, 2024 Friday, January 12, 2024
Last Date of filing of Draft Letter of Offer with SEBI Friday, January 19, 2024 Friday, January 19, 2024
Last date for Public Announcement for competing offer Monday, February 05, 2024 Monday, February 05, 2024
Last date for receipt of comments from SEBI on the draft letter of offer (in the
event SEBI has not sought clarification or additional information from the Manager Monday, February 12, 2024 Thursday, March 21, 2024
to the Offer)
Identified Date Wednesday, February 14, 2024 Tuesday, March 26, 2024
Last date for dispatch of the Letter of Offer to the Public Shareholders Thursday, February 22, 2024 Wednesday, April 03, 2024
Last date by which a committee of independent directors of the Target Company is
required to give its recommendation to the Public Shareholders of the Target Company Monday, February 26, 2024 Friday, April 05, 2024
for this Offer
Last date for upward revision of the Offer Price and/or the offer Size Tuesday, February 27, 2024 Wednesday, April 10, 2024
Date of publication of opening of Open Offer public announcement in the .
newspaper in which DPS has been published Wednesday, February 28, 2024 Wednesday, April 10, 2024
Date of commencement of Tendering Period (“Offer Opening Date”) Thursday, February 29, 2024 Friday, April 12, 2024
Date of Closure of Tendering Period (“Offer Closing Date”) Thursday, March 14, 2024 Friday, April 26, 2024
Last date of communicating of rejection/acceptance and completion of payment .
of consideration for accepted tenders or return of unaccepted shares Monday, April 01, 2024 Monday, May 13, 2024
Last date for publication of post Open Offer public announcement in the -
newspaper in which DPS has been published Monday, April 08, 2024 Monday, May 20, 2024
Last Date of Filing the Final report to SEBI Monday, April 08, 2024 Monday, May 20, 2024

To clarify, the actions set out above may be completed prior to their corresponding dates subject to compliance with the SEBI (SAST) Regulations.

9. The Acquirer and PAC accept full responsibility for the information contained in this Pre-offer Advertisement (other than such information as has been obtained from the
public sources or provided by or relating to and confirmed by the Target Company) and undertake that they are aware of and will comply with their obligations under
the SEBI (SAST) Regulations in respect of this Offer.

10.  The Pre-Offer Advertisement would also be available on the SEBI website at www.sebi.gov.in and on the website of the Manager to the Offer at www.vivro.net.

ISSUED ON BEHALF OF THE ACQUIRER AND PAC BY THE MANAGER TO THE OFFER REGISTRAR TO THE OFFER
VIVRO FINANCIAL SERVICES PRIVATE LIMITED ACCURATE SECURITIES & REGISTRY PRIVATE LIMITED
Vivro House, 11 Shashi Colony, Opp. Suvidha Shopping Centre, B 1105-1108, K P Epitome, Nr. Makarba Lake, Nr. Siddhi Vinayak Towers,
Paldi, Ahmedabad - 380007. Gujarat. India. | Tel No.: 079 - 4040 4242 Makarba, Ahmedabad — 380051. | Tel. No.: +91-79-48000319
Email: investors@vivro.net | Website: www.vivro.net Email: investor@accuratesecurities.com | Website: www.accuratesecurities.com
SEBI Reg. No.: MB/INM000010122 | Contact Person: Shivam Patel SEBI Reg. No.: INR000004173 | Contact Person: Ankur Shah
For and on behalf of the Acquirer and the PAC:
Amit Mansukhlal Mehta (Acquirer) Vaishali Amit Mehta (PAC)
Sd/- Sd/-

Date: April 09, 2024
Place: Rajkot, Gujarat AdBaaz
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E D E LW E I ss 3.3. The dispatch of the LOF to the Public Shareholders as on the Identified Date i.e., March 26, 2024, in accordance with Regulation 18(2) of the SEBI (SAST)
Requiations has been completed throwgh emaif on Aprit 02, 2024 and through speed post on April 03, 2024, |t is clarified that all the Public Shareholders whose
M U T U A L F U N D names do not appear in the register of members of the Target Company as on the Identified Date {even if they acquire Equity Shares or if they become shargholdars

af the Target Company after the Identified Data) or those who have not received the LOF are eligible to participate in the Offer {except the Acquirar, PAG and Promoters
&nd Promoter Groap of the Target Company).

3.4. A Public Sharehodder may participate in the Offer by approaching their Selling Broker and tender the Equity Shares in the Offer as per the procedure mentionad

Edelweiss House, Off C.5T Read, Kalina, Mumbai — 400092

MOTICE in the LOF.
HALF YEARLY PORTFOLIO STATEMENT OF THE SCHEMES OF EDELWEISS MUTUAL FUND FOR THE HALF YEAR ENDED MARCH 31, 2024 3.5. Public Shareholders of the Target Company may dawnload the LOF from the website of SEBI (www.sebi.govin), BSE {www.bseindia.com), Manager o the
? Ufter {hitps:/www.vivro.net!) or obtain-a copy of the same from Accurate Securities & Registry Private Limited ("Regisirar to the Offer”) on providing suitable
NOTICE is hereby given to the Unit holders of the Schemes of Edelweiss Mutual Fund {“the Fund®) that in accordance with Regulation 594 documentary evidence of hoiding of the Equity Shares of the Target Company.
of SEBI (Mutual Funds) Regulations, 1996 read with SEBI Master Circular dated May 19, 2023, the Half Yearly Portfolio Statement of the 36. In case of non-receiptinon-availability of LOF / the Form of Acceptance-cum-Acknowiedgement, Public Shareholder may participate in the Offer by providing their
Schemes of the Fund for the half year ended March 31, 2024 have been hosted on the website of the Fund viz. www edelweissmf.com and application in plain paper in writing signed by il shareholder(s), stating their name, acdress, and number of Equity Shares hedd, client |0 number, DF name, DF 10

number, Folio number, Distinctive number. number of Equity Shares being tendered and accompanied with other relevant documents as mentioned in the LOF Such

h i f Fl iz, - jirdia. ; - ; y o ; ; : I
an the website of AMFI viz. www.amfiindia.com Public Shareholders have t0 ensure that their order is entered in the elacinonic. platform to be made available by BSE before the closure of the Tendaring Parsod.

Unit holders can also request for physical and/or electronic copy of the Half Yearly Portfolio Statement of the Schemes of the Fund through 4. The procedure for tendering the Equity Shares in the Offer is as below:
any of the following modes: 41. In case of Equity Shares held in physical form: Pubiic Shareholders holding Eguity Shares in physical form may participats in the Otter by approaching thelr
a. Telephone: By giving a call at our Customer Service Centre on 1800 425 0090 (Toll Free No.- MTNL/BSNL]}/91 40 23001181 respective Selling Broker along with complete set of relevant documents as set out in paragraph 8.11 on page 30 of the LOF
{Non Toll Free No.) 42, Incase of Equity Shares held in dematerialised form: Public Shareholders holding Equity Shares in dematerialised form may participate in the Offer by approaching
b.  Email: By writing an email to EMFHelp@edelweissmf.com, E:E;: E;]p?cm Selling Broker and providing the details of Equity Shares they intend 1o tender in the Offer in the mannar as st ot in paragraph 8.10 on page 29
& Let‘te[". By subm'rtting.a letter at any Qf the Investor Service Centres of the AMC or KFin Technologies Ltd. [KFTL} as listed on the 5. In accordance with Reguiation 16{1) of the SEEI (SAST) Requiations, the DLOF was submitted to SEBI on January 19, 2024, SEBI vide its letter bearing refarence
website of the Fund viz. www.edelweissmf.com. number no, SEBYHO/CFD/CED-RAC-DCR1/P/OW/2024/11545/1 dated March 21, 2024, issued its observations on the DLOF in terms of Ragulation 16(4) of SEBI

(SAST) Regulations (“SEBI Dbservation Letter"). The comments specified in the SEBI Observation Latter have been incorporated in the LOF

Linit holders are requestad to take note of the above. : ey : : . . ?
4 B Material changes: The comments specified in the SEB! Observation Letter and certain changes (occirring after the date of the PA and/or DPS) which may be

For Edelwelss Asset Management Limited miaterial have been incorporated in the LOF and are more particularly disclosad betow:

(Investment Manager to Edelweiss Mutual Fund) 6.1. Az onthe date, there are no directions subsisting or proceedings pending against the Targat Company, its promoters! directors)’ Acguirer and PAC and Manager to the
5dy- Offer, under SEBI Act, 1992 and regulations made there under of by any other Regulator, The same has been incorporated at clause 3.2.17 on page no, 14, clayss

Place ; Mumbai Radhika Gupta 4.1.14 on page nn. 16, clause 4,2.14 on page no. 17, clause 5.17 on page no, 19 of the Letter of Offer
Date : April 9, 2024 Managing Director & CEQ 6.2. There are no penalties fevied by SEBI / RBY Stock Exchanges against the Target Company, its promoters)’ directorsy Acquirer and PAC and Manager to the Offer.
(DIN: 02657595) The same has been incorporated &t clause 3.2.17 on page no. 14, clauss 4.1.74 on page ng. 16, clause £.2.14 on page no. 17, clapsa 5,17 on page no. 19 of the

: . Letter of Offar;
: Far n‘tu:rr.-:.|nfﬂrm3hl::-n please contact: . 6.3. Ason date, there are no instances of non-coampliance o delayed compliance by Acquirer, PAG and Promoters of the Target Company under Regulation 29, 30 and
Edelweiss Asset Management Limited (Investment Manager to Edelweiss Mutual Fund) 31 of the SEB| (SAST) Regulations. The same has been incorporated at clause 4.1.15 on page no. 16, clawse 4.2.15 on page no. 17 and clausé 5.18 on page no.
CIN: UB5S991MH2007PLC1 73409 19 of the Letter of Dffer
Registered Office & Corporate Office: Edelweiss House, Off C.5.T Road, Kaling, Mumbai = 400 D98, 6.4. Clause. 3.2.12 of the Draft Letter of Offer is modified as toBows:

Tel No: +91 22 4097 9737, Toll Free No. 1800 425 0090 (MTNL/BSNL), Non Toll Free No. 91 40 23001181, Fax: +91 22 40979878, “As per Reguiation 284 of the SEBI (LODR) Reguiations read with Rules T3(2) and 194 of the Secunties Contracls [Reguialion) Rules, 1857, as amended {“SCRA"),

fhe Targe! Company 1S reguired fo madntain af least 25 00% public sharsholting a5 defermined in accoroance with SCAR, on a continuows basis for listing. However

Website: www.edelweissmf.com . ; .
: i ; pursiant fo compielion of this Open Offer-amd the Undenying Transachion confemplaied i the S84, the public shareholding fn the Target Company may fall below

the mimmum pubiic shareholding (“MPS”) requirement as per Rule 194 of SCAA read with SEB! [LODR) Requiations. i such an event, Acquirer or PAC wilf self
MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RIS I{S’ such number of Equity Shares fo comply with fhe above reguirements wittun 12 months from the date of MPS fating below Breshoid limifs.”
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY. 6.5 Clause 519 of the Letter of Offer Is updated with December 31, 2023 financials of the Target Company.

6.6. Clause 5.3 of the Latter of Offer is updated as follows:
“The: Targe! Company is engaged i e business of Document Management, Digifal Publishing, Data Conversion and Technological solulions employing eficient
Process engimeenng and cost-effechive, adaptable conversion sysfems. f serves as a fuW-service digital confent provider offering services ke pre-press,
g-publishing, eBooks, and document comversion and workfiow solufions fo publishing companies. The campany has been meeling pulsourcing requiraments for

publishars and varous opanizaiions since s establishmant, "
HSBC MUTUAL FUND 6.7. MNote no. 4 of clause 5.20 of the Letter of Offer is updated as follows:
N OTI C E “Simtameausly with the preferential issue of Equily Shares fo Hhe Acqguirer and PAC, the Board of Diregtors of the Targel Company, at is mealing held o January
06, 2024 also proposéed o issue 3,12 330 Equiy Shares o Rahwl Jayantibhar Kalama and 50 000 Equity Shaces fo Katana Rahl Jayanidal — HUF by way of

preferential ailofment, wio are parf of the Pramater ang Provmoter Group and 70,000 Equily Shares fo Falavoor Multvah Anavaratham and 40 310 Equity Shares fo
Sanghaw Nischal Arvindbiar who will be a part of Public Shareholders and are nof refated to the Acguirer /| PAC! Promoter! Promoter Group.”

Disclosure of Half Yearly Portfolios of Schemes of HSBC Mutual Fund 7. Details regarding the status of the Statutory and other approvals: As on the date of the LOF, 1o the best of the knowledge and belief of the Acquirer and PAC,
there are no statutory or other approvals reguired to acquire the Equity Shares by the Acguirer validly tendered pursuant to this Open Offer. However, in case of any
NOTICE is hereby given to the investors/ unit holders of all the schemes of HSBC Mutual Fund (“the Fund”) that in statubory approvals are required or become applcable prior to comgletion of the Dffer, the Offer would be subject fo the receipt of such statulory approvals.

8. Schedule of Activities:

aCfcordance with Regulation b9A of Sec?urltles and Exchange Board of India (Mutual Funds) Regulations, 1_996 read ACTIVITIES ORIGINAL DAY AND DATE REVISED DAY AND DATE
with Clause 5.1 of the SEBI Master Circular dated May 19, 2023, the half yearly statement of Portfolios for all lssua of Public Announcement Saturday, January 05, 2024 Saturday, January 08, 2024
schemes of HSBC Mutual Fund for the half year ended March 31, 2024, has been hosted on the Fund’s website, | Publication of DPS in newspapers Friday, January 12, 2024 Friday, January 12, 2024 |
www.assetmanagement.hsbc.co.in and on AMFI's website www.amfiindia.com. Last Date of fillng of Draft Letter of Offer with SEBI Friday, January 19,2024 | Friday, January 19, 2024 |
Last date for Public Announcement for cnmﬂetmg offer Manday, February i]fs 2024 Monday, Fabruary I]5 2024

Unitholders can also submit a request for a physical or electronic copy of the statement of scheme portfolio Last date for receipt of comments from SEBI on the draft letier of offer (in the

: gvent SEBI has nof sought clanfication or additional information from the Manager Maonday, February 12, 2024 Thursday, March 21, 2024
through following modes: o the Dffer)

- . . Identified Date Wednesday, February 14, 2024 Tuesday, March 26, 2024
Email: investor.line@mutualfunds.hsbc.co.in Last date for dispatch of the Letter of Offer to the Public Shareholders Thursday, February 22, 2024 Wednesday, April 03, 2024
Call: Toll free number(s) - 1800 200 2434/ 1800 419 0200 or +91 44 39923900 (Investors calling from abroad) Last date by which & committes of indegendent directors of the Target Company s
between 8.00 a.m. to 8:00 p.m. from Monday to Friday and between 8.00 a.m. to 1.00 pm on Saturdays. ;:ip:ri-riﬂnﬁe ?we its recommendation to the Public Sharehalders of the Target Cormpany Monday, February 26, 2024 Friday, April 05, 2024
Applicants/ Unit holders may contact our Investor Service Centres/ their distributors, for any additional :5:; "js';& Tﬁrh::g;;rf r;:iimenn'i:':then ;Dger;ngﬁz:wir;:f ::ﬁruﬁg;:mm e Migsdag, Eabriary 27, 204 Wedihestizy Apill 18, 2004

: ' i1 £ F
information/ clarifications. Also, please visit our website for any other related information. nﬂvmpangr in which DPS I'?as Dé’en pui:lli]shcd P Wednesday, February 28, 2024 Wednesday, April 10, 2024
Date of commencement of Tendering Period (“Offer Opening Date™) Thursday, February 29, 2024 Friday, April 12, 20:24
Last date of communicating of rejection/acceptance and completion of payment e ,
(Investment Manager to HSBC Mutual Fund) of consideration for accepted tenders of relurn of Unaccepted shares Monday, April 01, 2024 Monday, May 13, 2024
Sd/- Last date for publication of post Open: Offer public aneouncement in the . . B ]
/ ) ] newspaper in which DPS has been published Monday; Kok (o, 2024 Mondzy; May 20,2024
Authorised Signatory Last Date of Filing the Final report to SEBI Manday. Apri 08, 2024 Monday, May 20, 2024
Mumbai, April 10, 2024 To clarify, the actions sef oul above may be completed pror fo thedr corresponding dates subect (o camphiance with the SEBI [SAST) Requiations.

9. The Acquirer and PAC accept full respansibility for the information contained in this Pre-offer Advertisement (ather than such information as has baen obtained from the
public soerces or provided by or relating 1o and confirmed by the Target Company) and underiake that they are aware of and will comphy with their obligations undar

HSBC the SEBI (SAST) Regulations in respect of this Dffer,
Aszet Management 10,  The Pre-Offer Advertisement would also be availabla on the SEBI wabsite at www.sebi.govin and on the website of the Manager to the Offer at www. vivro.net,
ISSUED ON BEHALF OF THE ACQUIRER AND PAC BY THE MANAGER TO THE OFFER REGISTRAR TO THE OFFER
Mutual Fund investments are subject to market risks, read all scheme related VIVRO FINANCIAL SERVICES PRIVATE LIMITED ACCURATE SECURITIES & REGISTRY PRIVATE LIMITED
documents carefully. Yivro House, 11 Shashi Cobony, Opp. Suvidha Shopping Centre, B 1105-1108, K P Epitoma, Nr, Makarba Lake, Nr. Siddhi Vinayak Towers,
. . . . Paldi, Ahmedabad - 380007 . Gujarat. India. | Tel No.: 079 - 4040 4242 Makarba, Ahmedabad — 380051, | Tel. Mo.: +91-79-48000319
HSBC Asset Management (India) Private Limited, 9-11 Floors, NESCO IT Park, Building no. 3, Email: investorsi@vivio.net | Website: www. vivio_net Emaill: investor@accuratesecurities.com | Website: www.accuralasecurities.com
Western Express Highway, Goregaon (East), Mumbai —400 063, India. , SEBI Reg. No.: MB/NMOODD10122 | Contact Person: Shivam Patel SEBI Reg. No.; INRODOD04173 | Contact Person: Ankur Shah
Email: investor.line@mutualfunds.hsbc.co.in, Website: www.assetmanagement.hsbc.co.in
Customer Service Number - 1800 200 2434/ 1800 4190 200 For and on behalf of the Acquirer and the PAC:
Issued by HSBC Asset Management (India) Private Limited Amit Mansukhial Mehta {Acquirer) Vaishali Amit Mehta (PAC)
CIN-U74140MH2001PTC134220 Sii- oo/
Date: April 09, 2024
Place: Rajkot, Gujarat AiBaaz

financigle@- cri@- in o9 © | e ©
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PRE-OFFER ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18(7) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION
OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED, (“SEBI (SAST) REGULATIONS") FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

ACE SOFTWARE EXPORTS LIMITED

_:_.1|.1 I|| a. .

OPEMN OFFER FOR ACOUISITION OF UP TO 16,02,560 (SIXTEEN LAKHS TWO THOUSAND FIVE HUNDRED SIXTY) FULLY PAID-UP EQUITY SHARES OF FACE
VALUE OF ¥ 10/~ EACH ("EQUITY SHARES") OF ACE SOFTWARE EXPORTS LIMITED (THE “TARGET COMPANY™) FROM THE PUBLIC SHAREHOLDERS OF THE
TARGET COMPANY, BY AMIT MANSUKHLAL MEHTA ("ACOUIRER™) ALONG WITH VAISHALI AMIT MEHTA ("PAC™) PURSUANT TO AND IN COMPLIANCE WITH THE
REGULATION 3(2) AND 4 OF THE SEBI (SAST) REGULATIONS ("OFFER" OR "0OPEN DFFER").
This pre-offer advertisement (“Pre-0ter Advertisemenl™) is being issued by Vivro Financial Services Private Limited, the Manager io the Offer ("Manager to the Offer”
or “Manager™), for and on behalf of the Acquirer and the PAC, in compliance with Regulation 18(7) and other applicable provisions of the SEBI (SAST) Repgulationz.
This Pre-Offer Advertisement should be read in continuztion of and in conjunction with (a) the Public Announcement dated January 6, 2024 ("PA™);
Public Statement that was published in Fimancial Express (Englsh), Jansatta (Hindi), Ftajhm Neirroe (Gujrati) and Mavshakti (Marathi) (“Newspapers™) on January 12,
2024 (“DPS"), (c) the Draft Letter of Offer dated January 19, 2024 ("DLOF"); and {d) the Letter of Offer dated March 27, 2024 along with the Form of Accaptance-cum-
Acknowtgdgament ("LOF™) fthe PA, DPS, DLOF and LOF are hergin collactively referred to as "0Her Documenis')
This Pre-0fter Advertisement is being published in all Newspapars in which the DPS was published,

For the purposa of this Pre-Offer Advertisement

ia) "ldentified Date" means March 26, 2024, being the date fallng an the 107 [Tenth) Working Day prior 1o the commencement of the Tendering Period; and

(b} “Tendering Period™ means the 10 {Ten) Working Days period from April 12, 2024, 1o Apeil 26, 2024, (both days inclusive) within which tha Public Shareholders

mdy tender their Equity Skares in acceptance of the Offar,

Capitalized ferms ysed b not defined inthis Pre-Offer Adverfisement shall kave the meanings assignad to such ferms inthe LOE
The Public Shareholders of the Target Gompany are requestad to nota the following information retated fo the Offer:
Dfter Price: The Open Offer Price is made al T 35 (Rupees Thirty-Five Only) per Equity Share, payabla in cash and therg has been no revision in the Offer Price. Far

further details relating to the Offer Price, please rafer tn paragraph 6.1 (Justifcation of Offer Price} on paga 22 of the LOF

Recommendations of the Commitiee of Independent Directors (“IDC”): The DG Recommendation was.approved on April 04, 2024, and pubBished in the
Newspapers on April 05, 2024. The 10C is of the apinion that the Offer Prica 1o the Public Sharahobders of the Target Company 15 Tair and reasonable in terms of the
SEBI (SAST) Regulations. Howeaswer, the Public Shareholders of the Targat Company should evaluate the Opan Offerand market performance of the Target Company's

Equity =haresand make thelr own informed decisions with respect to the Open Uifer.
Other defails of the Difer

Tha Open Offer is being made under Reguiation 3(2) and 4 of the SEBI (SAST) Regulations to the Public Shareholdars of the Target Company
This Offer is not a competing offer in lerms of Regulation 20 of the SEBI (SAST) Regulations. The Offer is not conditional upon any minsmiem leved of acceplance in

terms of Regulation 19(1) of SEBI (SAST) Regulations.

The dispatch of the LOF to the Public Sharehodders as on the |dentified Date |e.. March 26, 2024, in accordance with Regulation 18{2) of the SEBI (SAST)
Regulations has been completed through email on Aprl 02, 2024 and through speed post on April 03, 2024. It is clarified that all the Public Shareholders whose
names do not appear in the register of memiers of the Targel Compamy as on the [dentified Date (even if they acquire Equity Shares o if thay becomsa shareholders
of the Target Company-aftar the ldentified Date) or thosa who have not received the LOF are eligitde o participate in the Offer {except the Acguirer, PAL and Promotess

and Promoter Group of the Target Company).

A Publc Shareholder may participate i the Offes by approaching their Selling Broker and tender the Equily Shares in the Offer as per the procedure mentionad

in the LOF

Public Shareholders of the Targel Company may download the LOF from the websife of SEBI (www sebigovin), BoE (www bsemdia.com), Manager to the
Qffer (Mtps:hww vivro.nal') or obitain a copy of the same from Accurate Securities & Registry Private Limited (“Registrar to the Offer™) on providing suitabie

documantary avidence of holding of the Equity Sharas of the Tarpet Company.

In case of non-racelpt/non-availabllity of LOF / the Form of Acceptance-cum-Acknowledgement, Public Shareholder may participate in the Offer by providing thair
application in plain paper in writing signed by all shareholder(s), stating their name, addrass, and number of Equity Shares held, client ID number, 0P name, DP 1D
number, Folic number, Distinctive numbear, number of Equity Shares being fendered and accompanied with other relevant documents as mentioned in the LOF. Soch
Public Sharahobders have to ensure thal their arder is enterad (n the electromic platform to be made available by BSE belore the closure ol the Tandering Perid.

The procedure for tendering the Equity Shares in the Difer is az below:

In case of Equity Shares held in physical form; Public Sharehobders holding Equity. Shares in physical form may parficipate in the Offer by approaching their

respective Selling-Broker along with complete sat of relevant documents a5 set out in paragraph 811 on pages 30 of the LOF,

In case of Equity Shares held in dematerialised form: Public Shareholders holding Equity Shares in dematerizised form may participate in the Offer by approaching
their respactive Selling Braker and providing the detaids of Equity shares they infend to tendar in the ONerin the manner as set out in paragraph 8.10 on page 23

of the LOF,

In accordance with Regulation 16{1) of the SEBI (5AST) Regulatons, the DLOF was submitied to 5EBI on January 19, 2024, SEBI vids [is letter beanng reference
number no. SEBYHO/CFDCFD-RAG-DCR1/PAOW/2024/11545/1 dated March 21, 2024, issuad 1s observations on the DLOF In terms of Regulation 16(4) of SEBI
(SAST) Regulations (*SEBI Observation Leltar™). The comments specified in the SEBI Observation Letter have been incorporated in the LOF

Material changes: The comménts specified in the SEBI Observation Letter and certain changes (occuring after the date of the PA and’ar DPS) which may be

matarial have been incorporated in the LOF and are more particutarty disclosed befow;

As on the data, these are no directions subsisting or proceadings pending against the Target Company, its promatars’ directors’ Acquirer and PAC and Manager to the
Difer, undar SEBI Act, 1992 and regulations made thera under or by any other Regulator, The same has bean incormporated at clause 3.2.17 on page no. 14, clause

4.1.14'on page no. 16, claose 4.2.14 on page na. 17, clause 5.17 on page no. 19 of the Ledter of Oifer
There are no penalfies fevied by SEBI/

Letter of Offer.

Az on dafe, there are no instances of non=compliance or defayed compliance by Boquirer, PAC and Fromoters of the Targst Company under Regulation 29, 30 and
31 of the SEBI (SAST) Regulations. The sama has been incorporated &l clause 4.1,15 on page no, 16, clause 4.2.15 on page no. 17 and clause 5.18 an page no.

19 of the Latter of Offar
Glause. 3.2.12 of the Draft Letter of Offer is modilied as follows:

A5 per Regulation 384 of the SEBY (LODR) Regulations read with Rwes 19(2) and 194 of the Secunties Contracts (Regulation) Ruwles, 1957, as amended (“SCRRT),
fhe Targe! Company 15 required (o maintain at feast 25, 00% pubiic sharetlding as determingd in aceordance with SCARA, on a continuaus basis far lsfing. Howeler
pursuant fo compietion of this Open Offer ano' the Undening Transachion comtempated i the 554, the public shareholding in the Target Company may fall befow
ife minimum public shareholding ("MPS") requirermert as per Rude 794 of SCRR read with SEB! (LODR) Regilalions, I such an event, Acoirer or PAC will zelf
such nurmber of Equily Shares fo comply with the above requirermerts wilhin 12 manths from the dafe of MPS fatling below threshold fmifs. "

Clause 5,19 of the Lettar of Offer is updated with Decembear 31, 2023 financials of the Tangat Company.
Clavse 5.3 of the Letter of Offer is updated as follows

“The Targer Company IS engaged it the business of Document Maragemeant, Digifal Pubishing, Data Conversion and Technological solutfons emplopng sificient
procass ampineening and cos-effective, adapabie comversion systems. If senes as a ful-seniice digifal comfent provider offaring servicas dke pre-pross,
e-mabiiEiimg, efooks, and docwmens Comversion and workiiow solitions (o pubdsiing companies, The company fas been meeling ousourcing reqisrements for

Pubishers and vanols organizalions sice ils eslabisnment. ™
Note no. 4 of clause 5,20 of the Letier of Offer is updaled as follows:

“Shmutangously with the preferenlial issue of Equity Shares fo the Acquirer and PAC, fhe Board of Directars of the Tanpel Company. ar s mealimg fetd on Jamdary
06, 2024 also propozed fo isswe 3, 12,330 Equity Shares fo Rafmd Japaniibfiar Kalaria ano 50,000 Equity Shares fo Kalaria Bahu! Ssyanilal - HUF by way of
preferentizl aliatment, who are par! of the Promater and Promoter Growg and 0000 Eqeily Shares to Palavoor Multiial Aravaratham and 40,310 Eguily Shares 1o
sanghavi Nischal Arvindbhal who el be a part of Public Sharehoiders and are nof redaled to the Acquurar | FACT Promodar! Promader Groug, ™

Details regarding the slatus of the Statutory and other approvals: As on the dale of the LOF, to the best of the knowledge and belief of the Acquirer and PAC,
there &re no staltory or other approvals required 1o acquire the Equity Shares by the Acquirer validly tendered pursuant to this Open Offer. However, in case of any
statutory approvals are required or become applicabdie pror o complation of the Offer, the Offer woould be subject fo the receipt of such statutory approvals.

Schedule of Activities:

RBI Stock Exchanpes against the Target Company, s promoters’ directors’ Acquirer and PAC and Manager fo the Offer,
The same has been incorporated at clause 3.2.17 on page na. 14, clause 4.1.14 on page no. 16, clause 4.2.14 on page no. 17, clause 317 on page no. 19 of the

(b} the Detaded

ACTIVITIES ORIGINAL DAY AND DATE

REVISED DAY AND DATE

Issue of Public Annowncemeant

Saturday. January 06, 2024

saturday, January 06, 2024

Publication of OPS in newspapers

Friday. January 12, 2024

Friday. January 12, 2024

L5t Date of filing of Dratt Letier of Dffer with SEB|

Friday, January 19, 2024

Friday, January 19, 2024

Last date for Public Announcement: fﬂr competing offer

Last date for | receipt ‘of comments from SEBI on the draft letter of offer {inthe|
event SEBI has not sought clarification or additional information from the Manager
10 the Offer)

Honddy, renviary 0, 2029 |

Monday, February 12, 2024

Mooday, February Dy, cU24

Thursday, March 21, 2024

dentified Date
Last date for dlﬂ;pﬁtl:h of the Letter of Offar to the P-:..I:nlln:; Shareholders

Wednesday, February 14, 2024 |
Thursday, February 22, 2024

Tuesday, March 26, 2024
'u'.'[rﬂnrrsl:ta? ﬁ.pnl 03, EI]E'J.

Last date by which a committee of independent drectors of 1ha Target Company is
requEned io give its recommendatian fothe Public Shareholders of the Target Company
for this Offer

Last date for up'.-uaru:l FE".IEIEII'I “of the Offer Price and/or the offer Size

Monday, February 26, 2024

Tuesday, Fabruary 27, 2024 |

Friday, April 05, 2024

~Wednesday, April 10, 2024

) “‘I r—*r'u-« Frm b T 7 afen sffm w et Fe ) © ft A o aw i e we &) S e e W i e TITLFI i Data of publication of opening of Open Offer public annodncemenl n the i i ; ;
HIUG & IR Al — ST R A hilps:Awww bankeauctions. com nevwspaper in which DPS has been published Wednesday, Fetruary 28, 2024 Wednesday, Aprit 10, 2024
q R Hige A J— = o R EGE o Date of commencement of Tendering Period {*0ffer Opening Date"”) Thursday, February 29, 2024 Frickay, April 12, 2024
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gﬁ:ﬁ'cﬁ[ 3 Eﬁ ?g : Im“” — feteror v ot win LD fafd sty oG E:T: dnatilziir:rr?:n-[;[f::nn; :?I:;Enrt :FT[ :;;'EE:EE“::; :nmplet on of pa;ment e e
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e 211w aiifes w i | gt gf ofd a8 ifts M) of consiteration for acceptad t8nders or return of unaccepled Shares fionday, April 01, 2024 Monday, May 13, 2024
\Ei. \'thl ) ) 2 g wofty ard Jav 2. eh w8 | W, 10,01.444 /- | W 835,000/~ | 10.05.2004 09.05.2024 Last dale _fnr publication of post Opsn Offer public announcement in ihe Monday, April 08, 2024 Monday, May 20, 2024
Sel- [elceh ol ] (eree) ATEq gwaE,  wufn e rogmey 21 2 newspaper in which DPS has been published ' ' Ko !
AHFA Hie A HUH o) A 192,/2. Tt &0, wd e p, | 07022028 T | W I i 41 Tk _ Last Date of Filing the Final report to SEBI _Monday, April 08, 2024 ~ Mongay, May 20, 2024
F IHEIR &0 T (OE-TaEal) id?&;f:?::% gi} .ﬁﬁm:r:; R %, 10,008/- #6200 i S o ::n'ar.lry !'i‘!; ACHOMS 5-':! out above may | 'm:' completed prior o their .:unm-mmmr; n'e‘cs Subiect to compliance with e 'EEB.' (SAST) Requiations.
& fU w1 W FT ) wifeay s i wEAE zﬂm’;n () fe&: o7.02.2023 FITE L 9. The Acguirer and PAC accept full respansibility Tor the infarmation contamad in this Pre-offer Advertisement {other than such information as has been obtained from the
3 R % | (TB-SETTE ) fq—.r..ﬁ -1 357 132 J public sowrcas o provided by or relating 1o and confirmad by the Target Company) and undertake that they are aware of and will comply with thesr obligations under
||Sga|{:|. y the SEBI (SA85T) Regulations in respect of this Offer.
TSR 1992 & dqv 10.  The Pre-Offer Adverfisement would also be available on the SEBI website 2t www,sebi.oovin and on the website of the Manager to the Offer at www,vivro.net,
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PRE-OFFER ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18(7) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACOUISITION
OF SHARES AND YAKEQOVERS) REGULATIONS, 2011, AS AMENDED, {“SEBI (SAST) REGULATIONS ") FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

ACE SOFTWARE EXPORTS LIMITED

tmall st

OPEN OFFER FOR ACQUISITION OF UP TO 16,02,560 (SIXTEEN LAKHS TWO THOUSAND FIVE HUNDRED SIXTY) FULLY PAID-UP EQUITY SHARES OF FACE

VALUE OF T 10/- EACH (“EQUITY SHARES") OF ACE SOFTWARE EXPORTS LIMITED (THE “TARGET COMPANY") FROM THE PUBLIC SHAREHOLDERS OF THE

TARGET COMPANY, BY AMIT MANSUKHLAL MEHTA ("ACQUIRER") ALONG WITH VAISHALI AMIT MEHTA (*PAC") PURSUANT TO AND IN COMPLIANCE WITH THE

REGULATION 3(2) AND 4 OF THE SEBI (SAST) REGULATIONS (*OFFER" OR “OPEN OFFER").

This pre-offer acvertisemznt {“Pre-Offer Advertisement") is being Issued by Vivro Final Servioes Privane Limitad, the Manager to the Ofter ("Manager 10 the Offer”

or “Manager”), for and on banalf of the Acquirer and the PAC, in compfiance with Reguiation 18(7) and other appicate provisions of the SEBI (S}Kﬂ RD:rJahyF

This Pre-Otfer Adverssement should be read in continuation of and in corunction with (a) the Pubic Announcemsnt dated January

Publc Statement that was Dﬂllrcﬂ n Fna sata (Hindl), Rakot Miror (Gujrati) and Navsi (Marati) (“"Newspapers™) on Jaruary 12

2024 ("DPS™); (c) (d) e Letter of Offer dated March 27, 2024 akang with the Form of

Ackaowlesgement

This Pre-Offer Advertisement is zem; pub

For me purpase of this Pre-Offer Advert:
() “identfied nna means

ment
) 26, 2024, biing the date fling on the 10% (Tenth) Working Day price %o the commencemend of the Tendring Period; and
Working Diys period from Rpe 12, 2024, Yo April 25, 2024, {both days incusive) widin which the Public Shareholders

Caphalized terms used but not defined i s Wemk Adverysement shall kave the meanings assigned to Such erms in the LOF

The Pubiic Sharehnkiers of the Targst Company 2re requested 10 note the followlng information refited ¥ the Offer.

1. Offer Price: The Open Offer Price is mack a1 T 35 (Rupees Thirty-Five Ony) per Equity Share, payable in cash and there has been no revsion in the Otfer Price. For
Turther detals retating o the Otfer Price, pease refer 10 paragragh 6.1 (Jusiiication of (ifer Price) on page 22 of e LOF,

2. Recommendations of he Commitiee of Independent Directors (*IDC"): The IDC Recommendation was zppcaved oo Apnl 04, 2024, and published In the
Newspapars on Apri 05, 2024. The I0C Is of e opinion that the Otfer Price % the Pubilc Sharehaiders of the Target Company is fair and rezscoable In s2rms of the
SEBI (SAST) Repuations. Howaver, s Public Shareholdsrs of the Taret Company shaud svaluata the Opzn Offer and market performance of $he Target Company's
Equity Shares and make ther own informed decisions with respect to the Open Offer

3. Other dotails of the Offer

3.1, The Opan Offer is being made under Reguiation 3(2) and 4 of the SEBI (SAST) Rogufitions to the Public Sharehclders of the Target Compiary

This Offer &5 not a compesing offer in turns of Reguiation 20 of the SEBI (SAST) Regulztions. The Cffer & not condional upon any minimum level of acceptance in

terrms of Regulation 19(1) of SEBI (SAST) Regulations.

The dispatch of the LOF %o the Public Swareholders as on the Identified Date Le., March 26, 2024, i accondance with Reguiation 1842) of the SEBI (SAST)

Regulions has besn comgieted through emall an Agel 02, 2024 and thraugh speed post on Aprl 03, 2024, 1 is ciarified that a the Public Sharehoksers whose

names do not appear in the regsier of members of the Target Company as on the ied Date (even f ey acquire EuunySrmti of If they become shareholders

of the Yarget Compary atter the idemfied Date) of those wha have nat reoeived the LOF are eligibie fo particpata in the Offer (exospt the Acquirer, PAC 2nd Promaters.

and Promaner Group of the Target Company)

A Pubiic Shareholder may participae i the Offer by zpproaching their Sefing Broker and tender the Equity Shares in the Offer as per the procedure mentioned

inthe LOF

Public Shareholders of the Target Company may download the LOF from the website of SEB! (www.sebigovin), BSE (www.bsendiacom), Manager % the

Offer (Peges//www.vivro ne) ce obkain a copy of the same kom Accurati Securties & Registry Private Limied (*Rogistrar to the Offer™) on groviding suiiable

documentary evidence of hoking of the Equity Shares of e Target Company,

In cass of non-receipt/non-availabilty of LOF / e Form of Ack INce-cum-Acknowiedgement, Public Shareholdsr may participate in he Ofer by providing their

appicaton in plain paper in wiiting signed by & sharehokder(s), stating ther name, adcress, and number of Equity Shares held, clen ID number, DP name, DP ID

numbec Folo number, Distinctive number, rembzr of Equey Shares being tzndered and accampanied with other relevant documents 2s mentionsd In the LOF Such

Public Sharahoiders have fo ensure that ther order |s entered in the electronic platiorm % bs made avaliable by BSE before the ciosure of the Tendering Perod

4. The procedure for tendering the Equity Shares in the Otfer is as below:

4.1. In case of Equity Shares held in physical form: Public Shareholders holding Equity Shares i physical form may participate I the Otfer by approaching their
respective Sellng Broker song with complete sen of relevant documents as sot out in paragragh 8.11 on page 30 of the LOF

42. Imcase of Equity Shares held in domaterialised form: Public Shareholders holdng Equity Shares in dematerialsad form may parscipate in the Offer by approaching
Iher respective Seling Braker and providing the details of Equity Srares they intend o tender in the Offer in the manner as et out in paragraph 8.10 on page 29
of the LOF.

5 ccnedance with Reguiation 16(1) of the SEBI (SAST) Reguatiors, the DLOF was submitied 10 SEBI 00 Jawary 19, 2024, SEBI vide 115 letter bearing reference

number no. SEBYHVCFIVTFD-RAC-DOR1/P/OM/2024/11545/1 dated March 21, 2024, issued its observations on the DUOF in terms of Regudation 16(4) of SEBI
(SAST) Reguianons (“SEBI Observation Letter”). The comments specified n the SEBI Observation Leter have been ncorporatad In the LOF.

6 Material changes: The comments specified in the SEB! Observation Letter and certan changes (occurning after e date of the PA and'or DPS) which may be
material have been incorporated in the LOF and are more particularty disciosed below:

6.1 As onthe date, there are no drections subsisting of proceedings pending aganst the Target Company. its promoters’ drectors! Acquirer and PAC and Managar to the
Offer, under SEBI Act, 1992 and reguiations made there under of by any other Regulator. The same has been incorporated at clause 3.2.17 on page mo. 14, clause
4.1.14 on page no. 16, dause 4.2.14 on page no. 5.17 on page no. 19 of the Lettnr of Offer
These are mo pesalfies levied by SEBI / RBY Stock Ex s1the Target Company, its aters! directors/ Acq
The same has been ncoporated at clase 3.2.17 o0 'uuu 10, 14, clins 16
Lefter of Offer.

As on dite, therg are N0 NSLANCES of non-complancs or detayed compliance by Acquire PAC and Promoters of ?he Target Company under Regulation 29, 30 and
31 of the SEBI (SAST) Regulations. The same has been incorporated at clause 4.1.15 on page na. 16, clause 4.2.15 on page no. 17 and clause 5.18 on pags no.
19 of the Letter of Offer.

Clause. 3.2.12 of the Draft Letter of Offer s modised as follows:

As cerﬁsg.mncn 384 of the SEEI;{[U‘IJ Reguistions read with Rues 19(2) and 194 of the Securities Cantracts (Reguianion) Aules. 1957, as amendad ("SCARR"),
the Target Company is required Vi foast 25,00% public accovdance with scm macurﬁvu:m Dasis for Nsting. Howevey,
pursuant fo complutian of this Open Offer and 8 Targat Company may fad balow
") n evend, Acquarer or PAC milV sed
1S tram the date of MPS fang Nun threshodd mis, ”
ber 31, 2023 Srancils of the Target Company,

and PAC and Manager to the Offer
7, Gkuse 5.17 0n page 1o, 19 0! the

-

such fumber of Equiy Sheres do comply with fhe

6.5, Clause5.19 of the Lemer of Difer is updatad with Dec
Clauss 5.3 of the le(m of Offer is updated a5 follows:

0 ersion and Technoiogicat sakwions employing effic

N Ve, $ EYVES RaV-sernce avgsl con W0es MNE pre-vess,

e-puishing, £500K5, &N COCUTIENT COMErSIon and Warsziow SLDNS 1o POBSANG COmpamEs. The CaMpany has heen Mestig CUSCUTCing rEQUYEMEATs for

publshers and vanous rganuations swce i

Nate no. 4 of clause 5.20 of e Letter of Offer &5 updated as folows:

“Simutaneously with e preferel sue of Equity Snares o the Acquiver ang PAC, the Board of Drectovs of the Tarpet Company, af it meeting fald on January
06, 2024 aisn proposed fo issue 312,330 Equity Sthares fo Rat Jayantibtal Kaian and 50,000 Equiy St'a'ts 1o Kalaria Rahol e — HUF by way of
proferential alotment, who are part of the Promoter and Pramater Growp and 70,000 Equil P Mativah Anavaratfiam and 40,310 Equaily Shares fo
Sanghand MSCha' Arvindlisti shio wil be & part of Pubic Sarahalders and are ool retied 0 | PAC/ Promoter? Promoler Group.

7. Details regarding the status of the Statwlory and ether approvals As on I ihe inowkedge and belel of the Acquirer and PAC,
there ae 1o statulory o other approvels fequired 10 acquire the Equty Shares by the Acquirer validly tendered pursuam 10 this Open Offes. Howeves, In case of any
stantcry approvals are required or hecome appicatie prior %o compietion of the Offer, the Offer woud be su4act 1o the recelpt of such statutory approvals.

8. Schedule of Activities:

o

ACTIVITIES ORIGINAL DAY AND DATE
Issug of Public Announcement Sa‘-.rllay Jdanuary 08, 2024 , 2024
Publicafion of DPS in newsgapers y, January 12, 2024 2024
Last Dt of Sling of Draft Letter of Offer with SEBI 'nlldg Janvary 19, 2024  danvary 19, 2024
L datn for Public Annourcemet for compeaing ofer Woeday, Fetruary 05, 2024  February 05, 2004

Last date for recaipt of comments from SEBI on the draft

r of affer (n the

sitanla] 2ddl wleast Mladioldd Yed i g2 otetlad] ulardl dls w52l oAl ool quim | | [ S s souoht cheation oc sedtond intmaton from e Vanages Moeday, Fedeuary 12, 2024 Thutsday, Warch 21, 2024
;{Hmk ol soa N SLudd vorHuBl oadz  adiml 2R el 9. aielam widladar vidla nilied Date Wednésday, Febnary 14, 2024 Tuessay, Vearch 26, 2024 |
N S e 2 3w 2 Las! da aloh of e Letter of Offer 1o e Pubiic Shareholdess Thurscay, Fedvuary 22, 2028 Viedresday, Al 03, 2024 |

sislle szl s *E . 2B Y ‘{l\‘ﬂ%{rt:l 2ICTE] e.m:t 6UE SUIELR BH BN A G121 e N
W ellaedl azadl s T 2Rl yas wleawl HIRARHL Hid Sl RIS 9. I8 G S el Ul Sntaes o e Congay Monday, Febrary 26, 2024 Frday, Aprl 05, 2024

9 9 lor this Offer

Last date for upward revision af the Otter Pri ioe and/or the offer Se Iunsu_y, Febayary 27, 2024 Wednesday, April 10, 2024
::fs;ga;”l;‘:m,‘ s ',',c"m" Pt Snouooment W 18 Wednesday, February 28, 2024 Widnzaday, Apil 10, 2024
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8.

Date of commencement of Tendering Period (“Ofler Opening Date™)
Dt of Ciosure of Tendanng Pericd {“Offer Closing Date”)
Last date of communicating of rejection‘acceptance and completion of payment
of congideraion for acoapted tenders of reurn of LAACoEpled shares
Last cate for pul jon of post Open Offer pubic aouncement o the e A » .
newspaper in which DPS has bean pubiished Monday, Aerh 03, 2024 Monday. May 20, 2024
Last Date of Filng the Final repart to SEEI Agril 00, 2024 Monday. May 20, 2024
To ciarity, the actions sef out abave may be completed pnr o their corespanding dates subyect fo compiance with the SEBT (SAST) Reguiatians.
9. The Acquirer and PAC acoept ful responsibilty for the information contained in this Pre-offer Advertisement (other than such information as has besn cbéained from the
putilc sources o providsd by of refising to and confirmed by the Target Compary) and undertake %at they are aware of and wikl comply with Seir obligations unde
SAST) Regulaions i respect of this Offee

Thursday, Fedruary 20, 2024
Thursday, Mareh 14, 2024

Monday, Agril 01, 2024

Friday, April 12, 2024
Friday, April 26, 2024

Monday, May 13, 2024

10, The Pre-Offer Adverisement would siso be avalatie on e SEBI websie at wwwsebigovin 2nd on the webste of the Manager to e Dfter & www vivro.net

Accurate.

ACCURATE SECURITIES & REGISTRY PRIVATE LIMITED

8 1105-1108, K P Epitome, Nr. Makarba Lake. W. Sidchi Vinayak Towers,
Makarba. Ahmedabad — 380051, | Tel. No.: +91-79-48000319

Emait: iustor@accuratesecurities com | Website: www accuratnsecurities com

VIVRO FINANCIAL SERVICES PRIVATE LIMITED

iuto House, 11 Shasti Calony, 0pp. Suvidha Shopping Centre,

Paldl, Abmedabad - 380007, Gujerat. Inda. | Tel No.: 079 - 4040 4242
Emal: investorsviven.net | Website: wivw sivo.net

SEBI Rug. No. | Comtact Person: Shivam Patal SEBI Reg. No.: INRDDODO4173 | Comtact Person: Ankur Shah
For and on behalf of the Acquirer and the PAC:
| Amit Mansukaial Mehta (Acquirer) Vaishali A=t Mehta (PAC)
Sd- Sd-
Date: Aprl 08, 2024
Place: Rajkot. Gugarat AdBiay
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1.

2.

PRE-OFFER ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18(7) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION
OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED, (“SEBI (SAST) REGULATIONS”) FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

OPEN OFFER FOR ACQUISITION OF UP TO 16,02,560 (SIXTEEN LAKHS TWO THOUSAND FIVE HUNDRED SIXTY) FULLY PAID-UP EQUITY SHARES OF FACE
VALUE OF % 10/- EACH (“EQUITY SHARES”) OF ACE SOFTWARE EXPORTS LIMITED (THE “TARGET COMPANY”) FROM THE PUBLIC SHAREHOLDERS OF THE
TARGET COMPANY, BY AMIT MANSUKHLAL MEHTA (“ACQUIRER”) ALONG WITH VAISHALI AMIT MEHTA (“PAC”) PURSUANT TO AND IN COMPLIANCE WITH THE
REGULATION 3(2) AND 4 OF THE SEBI (SAST) REGULATIONS (“OFFER” OR “OPEN OFFER”).

This pre-offer advertisement (“Pre-Offer Advertisement”) is being issued by Vivro Financial Services Private Limited, the Manager to the Offer (“Manager to the Offer”
or “Manager”), for and on behalf of the Acquirer and the PAC, in compliance with Regulation 18(7) and other applicable provisions of the SEBI (SAST) Regulations.

This Pre-Offer Advertisement should be read in continuation of and in conjunction with (a) the Public Announcement dated January 6, 2024 (“PA”); (b) the Detailed
Public Statement that was published in Financial Express (English), Jansatta (Hindi), Rajkot Mirror (Gujrati) and Navshakti (Marathi) (“Newspapers”) on January 12,
2024 (“DPS”); (c) the Draft Letter of Offer dated January 19, 2024 (“DLOF”); and (d) the Letter of Offer dated March 27, 2024 along with the Form of Acceptance-cum-
Acknowledgement (“LOF”) (the PA, DPS, DLOF and LOF are herein collectively referred to as ‘Offer Documents’).

This Pre-Offer Advertisement is being published in all Newspapers in which the DPS was published.

For the purpose of this Pre-Offer Advertisement:

Capitalized terms used but not defined in this Pre-Offer Advertisement shall have the meanings assigned to such terms in the LOF.
The Public Shareholders of the Target Company are requested to note the following information related to the Offer:

3.1.
3.2.

3.3.

3.4.

3.5.

3.6.

6.1.

6.2.

6.3.

6.4.

6.5.
6.6.

6.7.

ACE SOFTWARE EXPORTS LIMITED

Registered Office: 801, Everest Commercial Complex, Opp. Shastri Maidan, Rajkot, Gujarat, India, 360001.
CIN: L72200GJ1994PLC022781 | Tel. No: 0281-2226097 | Email: investorinfo@acesoftex.com | Website: www.acesoftex.com

(a) “Identified Date” means March 26, 2024, being the date falling on the 10™ (Tenth) Working Day prior to the commencement of the Tendering Period; and
(b) “Tendering Period” means the 10 (Ten) Working Days period from April 12, 2024, to April 26, 2024, (both days inclusive) within which the Public Shareholders
may tender their Equity Shares in acceptance of the Offer.

Offer Price: The Open Offer Price is made at 35 (Rupees Thirty-Five Only) per Equity Share, payable in cash and there has been no revision in the Offer Price. For
further details relating to the Offer Price, please refer to paragraph 6.1 (Justification of Offer Price) on page 22 of the LOF.

Recommendations of the Committee of Independent Directors (“IDC”): The IDC Recommendation was approved on April 04, 2024, and published in the
Newspapers on April 05, 2024. The IDC is of the opinion that the Offer Price to the Public Shareholders of the Target Company is fair and reasonable in terms of the
SEBI (SAST) Regulations. However, the Public Shareholders of the Target Company should evaluate the Open Offer and market performance of the Target Company’s
Equity Shares and make their own informed decisions with respect to the Open Offer.

Other details of the Offer

The Open Offer is being made under Regulation 3(2) and 4 of the SEBI (SAST) Regulations to the Public Shareholders of the Target Company.

This Offer is not a competing offer in terms of Regulation 20 of the SEBI (SAST) Regulations. The Offer is not conditional upon any minimum level of acceptance in
terms of Regulation 19(1) of SEBI (SAST) Regulations.

The dispatch of the LOF to the Public Shareholders as on the Identified Date i.e., March 26, 2024, in accordance with Regulation 18(2) of the SEBI (SAST)
Regulations has been completed through email on April 02, 2024 and through speed post on April 03, 2024. It is clarified that all the Public Shareholders whose
names do not appear in the register of members of the Target Company as on the Identified Date (even if they acquire Equity Shares or if they become shareholders
of the Target Company after the Identified Date) or those who have not received the LOF are eligible to participate in the Offer (except the Acquirer, PAC and Promoters
and Promoter Group of the Target Company).

A Public Shareholder may participate in the Offer by approaching their Selling Broker and tender the Equity Shares in the Offer as per the procedure mentioned
in the LOF.

Public Shareholders of the Target Company may download the LOF from the website of SEBI (www.sebi.gov.in), BSE (www.bseindia.com), Manager to the
Offer (https://www.vivro.net/) or obtain a copy of the same from Accurate Securities & Registry Private Limited (“Registrar to the Offer”) on providing suitable
documentary evidence of holding of the Equity Shares of the Target Company.

In case of non-receipt/non-availability of LOF / the Form of Acceptance-cum-Acknowledgement, Public Shareholder may participate in the Offer by providing their
application in plain paper in writing signed by all shareholder(s), stating their name, address, and number of Equity Shares held, client ID number, DP name, DP ID
number, Folio number, Distinctive number, number of Equity Shares being tendered and accompanied with other relevant documents as mentioned in the LOF. Such
Public Shareholders have to ensure that their order is entered in the electronic platform to be made available by BSE before the closure of the Tendering Period.
The procedure for tendering the Equity Shares in the Offer is as below:

In case of Equity Shares held in physical form: Public Shareholders holding Equity Shares in physical form may participate in the Offer by approaching their
respective Selling Broker along with complete set of relevant documents as set out in paragraph 8.11 on page 30 of the LOF.

In case of Equity Shares held in dematerialised form: Public Shareholders holding Equity Shares in dematerialised form may participate in the Offer by approaching
their respective Selling Broker and providing the details of Equity Shares they intend to tender in the Offer in the manner as set out in paragraph 8.10 on page 29
of the LOF.

In accordance with Regulation 16(1) of the SEBI (SAST) Regulations, the DLOF was submitted to SEBI on January 19, 2024. SEBI vide its letter bearing reference
number no. SEBI/HO/CFD/CFD-RAC-DCR1/P/OW/2024/11545/1 dated March 21, 2024, issued its observations on the DLOF in terms of Regulation 16(4) of SEBI
(SAST) Regulations (“SEBI Observation Letter”). The comments specified in the SEBI Observation Letter have been incorporated in the LOF.

Material changes: The comments specified in the SEBI Observation Letter and certain changes (occurring after the date of the PA and/or DPS) which may be
material have been incorporated in the LOF and are more particularly disclosed below:

As on the date, there are no directions subsisting or proceedings pending against the Target Company, its promoters/ directors/ Acquirer and PAC and Manager to the
Offer, under SEBI Act, 1992 and regulations made there under or by any other Regulator. The same has been incorporated at clause 3.2.17 on page no. 14, clause
4.1.14 on page no. 16, clause 4.2.14 on page no. 17, clause 5.17 on page no. 19 of the Letter of Offer.

There are no penalties levied by SEBI / RBI/ Stock Exchanges against the Target Company, its promoters/ directors/ Acquirer and PAC and Manager to the Offer.
The same has been incorporated at clause 3.2.17 on page no. 14, clause 4.1.14 on page no. 16, clause 4.2.14 on page no. 17, clause 5.17 on page no. 19 of the
Letter of Offer.

As on date, there are no instances of non-compliance or delayed compliance by Acquirer, PAC and Promoters of the Target Company under Regulation 29, 30 and
31 of the SEBI (SAST) Regulations. The same has been incorporated at clause 4.1.15 on page no. 16, clause 4.2.15 on page no. 17 and clause 5.18 on page no.
19 of the Letter of Offer.

Clause. 3.2.12 of the Draft Letter of Offer is modified as follows:

“As per Regulation 38A of the SEBI (LODR) Regulations read with Rules 19(2) and 19A of the Securities Contracts (Regulation) Rules, 1957, as amended (“SCRR”),
the Target Company is required to maintain at least 25.00% public shareholding as determined in accordance with SCRR, on a continuous basis for listing. However,
pursuant to completion of this Open Offer and the Underlying Transaction contemplated in the SSA, the public shareholding in the Target Company may fall below
the minimum public shareholding (“MPS”) requirement as per Rule 19A of SCRR read with SEBI (LODR) Regulations. In such an event, Acquirer or PAC will sell
such number of Equity Shares to comply with the above requirements within 12 months from the date of MPS falling below threshold limits.”

Clause 5.19 of the Letter of Offer is updated with December 31, 2023 financials of the Target Company.

Clause 5.3 of the Letter of Offer is updated as follows:

“The Target Company is engaged in the business of Document Management, Digital Publishing, Data Conversion and Technological solutions employing efficient
process engineering and cost-effective, adaptable conversion systems. It serves as a full-service digital content provider offering services like pre-press,
e-publishing, eBooks, and document conversion and workflow solutions to publishing companies. The company has been meeting outsourcing requirements for
publishers and various organizations since its establishment.”

Note no. 4 of clause 5.20 of the Letter of Offer is updated as follows:

“Simultaneously with the preferential issue of Equity Shares to the Acquirer and PAC, the Board of Directors of the Target Company, at its meeting held on January
06, 2024 also proposed to issue 3,12,330 Equity Shares to Rahul Jayantibhai Kalaria and 50,000 Equity Shares to Kalaria Rahul Jayantilal — HUF by way of
preferential allotment, who are part of the Promoter and Promoter Group and 70,000 Equity Shares to Palavoor Muthiah Anavaratham and 40,310 Equity Shares to
Sanghavi Nischal Arvindbhai who will be a part of Public Shareholders and are not related to the Acquirer / PAC/ Promoter/ Promoter Group.”

Details regarding the status of the Statutory and other approvals: As on the date of the LOF, to the best of the knowledge and belief of the Acquirer and PAC,
there are no statutory or other approvals required to acquire the Equity Shares by the Acquirer validly tendered pursuant to this Open Offer. However, in case of any
statutory approvals are required or become applicable prior to completion of the Offer, the Offer would be subject to the receipt of such statutory approvals.
Schedule of Activities:

ACTIVITIES ORIGINAL DAY AND DATE REVISED DAY AND DATE

Issue of Public Announcement

Saturday, January 06, 2024 Saturday, January 06, 2024

Publication of DPS in newspapers

Friday, January 12, 2024 Friday, January 12, 2024

Last Date of filing of Draft Letter of Offer with SEBI

Friday, January 19, 2024 Friday, January 19, 2024

Last date for Public Announcement for competing offer

Monday, February 05, 2024 Monday, February 05, 2024

Last date for receipt of comments from SEBI on the draft letter of offer (in the
event SEBI has not sought clarification or additional information from the Manager
to the Offer)

Monday, February 12, 2024 Thursday, March 21, 2024

Identified Date

Wednesday, February 14, 2024 Tuesday, March 26, 2024

Last date for dispatch of the Letter of Offer to the Public Shareholders

Thursday, February 22, 2024 Wednesday, April 03, 2024

Last date by which a committee of independent directors of the Target Company is
required to give its recommendation to the Public Shareholders of the Target Company
for this Offer

Monday, February 26, 2024 Friday, April 05, 2024

Last date for upward revision of the Offer Price and/or the offer Size

Tuesday, February 27, 2024 Wednesday, April 10, 2024

Date of publication of opening of Open Offer public announcement in the
newspaper in which DPS has been published

Wednesday, February 28, 2024 Wednesday, April 10, 2024

Date of commencement of Tendering Period (“Offer Opening Date”)

Thursday, February 29, 2024 Friday, April 12, 2024

Date of Closure of Tendering Period (“Offer Closing Date”)

Thursday, March 14, 2024 Friday, April 26, 2024

Last date of communicating of rejection/acceptance and completion of payment
of consideration for accepted tenders or return of unaccepted shares

Monday, April 01, 2024 Monday, May 13, 2024

Last date for publication of post Open Offer public announcement in the
newspaper in which DPS has been published

Monday, April 08, 2024 Monday, May 20, 2024

Last Date of Filing the Final report to SEBI

Monday, April 08, 2024 Monday, May 20, 2024

9.

10.

To clarify, the actions set out above may be completed prior to their corresponding dates subject to compliance with the SEBI (SAST) Regulations.

The Acquirer and PAC accept full responsibility for the information contained in this Pre-offer Advertisement (other than such information as has been obtained from the
public sources or provided by or relating to and confirmed by the Target Company) and undertake that they are aware of and will comply with their obligations under
the SEBI (SAST) Regulations in respect of this Offer.

The Pre-Offer Advertisement would also be available on the SEBI website at www.sebi.gov.in and on the website of the Manager to the Offer at www.vivro.net.

ISSUED ON BEHALF OF THE ACQUIRER AND PAC BY THE MANAGER TO THE OFFER

REGISTRAR T0 THE OFFER

VIVRO

VIVRO FINANCIAL SERVICES PRIVATE LIMITED

Vivro House, 11 Shashi Colony, Opp. Suvidha Shopping Centre,

Paldi, Ahmedabad - 380007. Gujarat. India. | Tel No.: 079 - 4040 4242
Email: investors@vivro.net | Website: www.vivro.net

SEBI Reg. No.: MB/INM000010122 | Contact Person: Shivam Patel

Accurate.

ACCURATE SECURITIES & REGISTRY PRIVATE LIMITED

B 1105-1108, K P Epitome, Nr. Makarba Lake, Nr. Siddhi Vinayak Towers,
Makarba, Ahmedabad — 380051. | Tel. No.: +91-79-48000319

Email: investor@accuratesecurities.com | Website: www.accuratesecurities.com
SEBI Reg. No.: INR000004173 | Contact Person: Ankur Shah

For and on behalf of the Acquirer and the PAC:

Amit Mansukhlal Mehta (Acquirer) Vaishali Amit Mehta (PAC)
Sd/- Sd/-

Date: April 09, 2024
Place: Rajkot, Gujarat
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e PUBLIC NOTICE

This is to inform the public at large that the
owner - Mrs. VANDANA SINGH NADGAR of
Flat No. 56, 5TH FLOOR, SEA SIDE
APARTMENT IN VERSOVA SEA SIDE CHS
LTD, PLOT NO. 37, JAI PRAKASH ROAD,
VERSOVA, ANDHERI WEST, MUMBAI - 400
061 (hereinafter referred to as the said flat
premises) have lost/misplaced the original
first 2 chain of Agreements executed
between M/S. MINAKSHI BUILDERS PVT.
LTD. (SELLER) AND MRS. PRAMILA K.
DOGRA (PURCHASER) AND MRS.
PRAMILA K. DOGRA (SELLER) AND MR.
SHARAD MUKTIDOOT AND MRS.
LAKSHMI MUKTIDOOT (PURGHASERS)
and inspite of the best efforts, the same is
nottraceable.

The said owner has lodged a complaint in
VERSOVA POLICE STATION in relation to
the same AND THE said Police station has
issued a MISSING CERTIFICATE dated
04-04-2024 bearing Lost Report No.
41741-2024.

Any person/s having any objection or
interest or right or any claim in respect of the
said flat premises MISPLACED/LOST
original first two chain of Agreements shall
lodge such objection and same should be
communicated to the below mentioned
address within 14 days in WRITING. If there
are no claim/s and objection/s received
within 14 days of the Publication of this
Notice the above-mentioned MISPLACED/
LOST original first two chain of Agreements
will be treated as lost/misplaced and the
owners will have transferable title over the
said flat premises. s

Aniket Nerurkar (Advocate)
24, Sai Estate, Amboli, Opp. IDBI Bank,
Ceasar Road, Andheri West, Mumbai - 58.




